
        Ord

  
  
In the m

D
energy 
Departm
 

 And  
In the m

 
1
2
3
 

 
Followin
 
 S
 S
 S
 S
 M
 

      Th

"4
b
g
ra
g
U
St

der in Petitio

CE

 
matter of 

Default in p
 drawn in
ment, Jam

matter of 

. Power De

. Secretary

. Principal 
 

ng were pr

hri Shasha
hri Vikas Sh
hri Sanjay 
hri Neeraj 

Miss Jyoti P

he Commi

4. We h
be understo
grid in devia
ates to the 

generators w
UI pool acco
tate defea

on No. 40/2

ENTRAL ELE

Peti

DA

 DA

payment 
n excess o

mmu and K

evelopme
y, Power D
 Secretary

  

resent: 

nk K.Lal, A
harma, PD
 Sharma, P
 Kumar, NR
rasad, NRL

ission vide 

ave consid
ood that UI 
ation of the
UI pool acc
which have
ount at the 
ts the self re

2012 (Suo m

CTRICITY R

NEW

ition No.40
 

Coram
1. Shr
2.  Sh
3.  Sh

ATE OF HEA

ATE OF ORD

of Unsche
of the dra

Kashmir. 

nt Departm
Developme
, Governm

 

Advocate f
DD, J & K 
PDD, J & K 
RLDC 
LDC 
 

O

 its order d

dered the s
 is a pool a
eir schedul
count and t
e been injec
 prescribed
egulating m

motu) 

REGULATOR

W DELHI 

0/2012 (Suo

m: 
ri S.Jayara

hri V.S.Verm
hri M.Deena

 

ARING: 6.9

DER: 11.9.2

eduled inte
awn sche

ment, Jam
ent Depart

ment of Jam
  

for the resp

 

ORDER 

ated 23.7.

submission m
account.  
le are requ
the States u
cting into th
d rate.  The
mechanism 

RY COMM

o-motu) 

man, Mem
ma, Memb
a Dayalan

9.2012 

2012 

erchanges
edule by 

mmu and K
tment, Jam
mmu and 

  

pondents 

.2012 had 

made by S
The States 
uired to pa
under-draw
he grid shal
erefore, def
 of UI.  The

ISSION 

mber 
ber 
n, Member 

s (UI) char
Power De

Kashmir   
mmu and K
Kashmir  

 Res

 

observed 

Shri Pandey
over-drawi

ay at the p
wing from th
ll get paym
fault in paym
e request of

Page 

  

rges for th
evelopmen

Kashmir 

pondents 

 as under: 

y. It needs t
ing from th

prescribed U
he grid or th
ent from th
ment by an
f Shri Pande

 1 

he 
nt 

 

to 
he 
UI 

he 
he 
ny 
ey 



        Ord

fo
b
D
a
D
to
it 

2. P

has no

14.8.201

three w

dues al

on 6.9.2

 

3. D

respond

Departm

request

outstan

 

4. W

made a

crore  

Jammu

as assur

the hea

are not 

der in Petitio

or payment
burden on t
Department
at the ea
Developmen
o liquidate 
 clear that 

Power Dev

t liquidate

12. During

weeks time

ong with i

2012.   

During the

dents subm

ment with

ted for fo

nding UI du

We note fro

a paymen

is the tot

u and Kash

red by the

aring on 1

 paying du

on No. 40/2

t in installme
the State. 
t, State of J

arliest. We 
nt Departm
the outstan
the current

elopment 

ed any o

 the hear

e to file th

nterest, wh

 course o

mitted that

h the Fina

ur weeks 

ues along w

om the rep

nt of ` 29.

tal outstan

hmir.  The 

e Principal S

0.7.2012. W

ue attentio

2012 (Suo m

ents will resu
 It is, there
&K to liquid
 therefore

ment, State 
nding UI due
t UI charges

 Departme

utstanding

ring, learn

he payme

hich was a

of hearing

t matter is 

ance Gov

time to f

with intere

port of NLR

.50 crore a

nding aga

 responde

Secretary,

We are co

on to the p

motu) 

ult in accum
efore, in the
date the ou
, direct t
 of J&K to f
es along wi
s shall be liq

 

ent, Gove

g dues as

ned couns

nt plan fo

allowed an

g on 6.9.2

 under disc

vernment 

file the pa

est.  

RDC as on 

and as on

ainst Pow

nts have n

 Power De

onstrained

payment o

mulation of
e interest o
utstanding d
the Princip
file on affid
ith interest b
quidated a

rnment of 

s on the 

sel for the

or liquidati

nd matter 

2012, learn

cussion by 

of Jamm

ayment p

3.9.2012, t

n date an

er Develo

not furnishe

evelopmen

d to note t

of outstand

f interest an
of Power D
dues along 
pal Secret

davit the pa
by 3.8.2012

as and when

 Jammu a

date of h

 responde

on of outs

 was fixed 

ned coun

 Power De

u and Ka

plan to liq

he respon

n amount 

opment D

ed the pay

nt Departm

that the re

ding UI cha

Page 

nd additiona
evelopmen
 with intere
tary, Powe
ayment pla
2.  We mak
n it arises." 

and Kashm

hearing o

ents sough

standing U

 for hearin

nsel for th

evelopmen

ashmir an

quidate th

dents hav

of ` 473.5

epartmen

yment pla

ment durin

esponden

arges whic

 2 

al 
nt 
st 
er 

an 
ke 

mir  

on 

ht 

UI 

g 

he 

nt 

d 

e 

ve 

59  

nt, 

an 

g 

ts 

ch 



        Ord

it deser

and a

constitu

other co

further 

Accord

Secreta

outstan

by that

liable fo

 

5. Th

  

 S

(M.DEEN
MEMBER
  

 

der in Petitio

rves. We h

mounts p

uents. Any

onstituents

time to 

dingly, we 

ary, Powe

nding UI du

t date, Prin

or persona

he matter 

d/- 

NA DAYALA
R      

on No. 40/2

have emp

payable 

y default o

s their legit

the respo

 direct th

er develo

ues by 25.9

ncipal Sec

al penalty o

 shall be lis

AN)       
          

2012 (Suo m

hasized tim

by one 

on the pa

timate due

ondents t

hat it shal

opment 

9.2012. If th

cretary, Po

of non-com

sted for he

     (V.S.V
       ME

motu) 

me and a

constituen

rt of the s

es. Therefo

to liquida

l be pers

Departme

he outstan

ower deve

mpliance o

earing on 2

sd/- 

VERMA)   
EMBER     

gain that 

nt are re

single con

ore, we are

ate the o

onal resp

ent to e

ding UI du

elopment 

of the Com

27.9.2012. 

         (
           

UI is a po

eceivable 

nstituent d

e not inclin

outstanding

onsibility o

ensure pa

ues are not

Departme

mmission`s

sd

(S.JAYARAM
  MEMBER

Page 

ol accoun

 by othe

eprives th

ned to allow

g UI due

of Principa

ayment o

t liquidate

ent shall b

s order.  

/- 

MAN)     
R          

 3 

nt 

er 

e 

w 

es. 

al 

of 

d 

be 

 
    


